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[Mr. Sperker)

Cadet Corps for a term of one year
commencing from the 17th June, 1970,
subject to the other provisions of the
said Act and the Rules made there-
under,”

The motioo was adopted

13.09
MATTER UNDER RULE 377

FACILITIES TO THE LEADER OF THE
OPPOSITION

SHRI MANUBHAI PATEL (Dabhol) :
Mr, Speaker, Sir, 1 raise the following
matter under Rule 377,

For the first time In the history of the
Republic of India, Leader of the Opposition
has been officially recognised in each of the
two Houses of Parliament. It Is now six
months, Sir, since you announced the
Leader of the Opposition and the Prime
Minister congratulated Dr., Ram Subhag
Singh as the Leader of the Opposltion In the
House on Dicember 17, 1969,

Sir, the Institutfon of the Leader of the
Opposltion has come Into existence like that
of the Leader of ithe House. Ours is a
Parliamentury Democracy and we loliow the
British Parliamentary Practices.

It Is In the interest of smooth and effec-
tive funciloning of Parliameniary Democracy
that the instliuion of the Leader of the
Opposliion is an as Imporiant as the Leader
of the House, This posltlon has bzen re-
cognised by the Government.

We were hoping that the Government
would come forward wlth proposals 10
supplement their commiiment for the effec-
tive funcuoning of the Leader of the Opposi-
oo which should flow naturally from the
announccment of the officlal Leader of the
Opposition by yoursell and agreed ta by the
Government. It is not for any Individual A
or B, but for the healthy insthwtion, viz,,
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Opposition Party and the Leader of the
Opposition, The House will be glad 1o know
that some of the States in India like U, P.,
Tamilnadu, Bihar and Gujarat have recog-
nised this instiiutlon.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Maharashtra also.

SHRI RANGA (Srikakulam) ; Orlsa

also,

SHRI MANUBHAI PATEL 1 Haryam
did it by ordinance,

I would therefore request that Govern-
ment should declde latest by the end of this
session and announce thelr decision in this
matter. | would requsst the Prime Minlster
to make clarification on this lssuc today,

SHRI S, M, BANERJEE (Kanpur); Sir,
I wish 10 say something; 1 have written 10
you,

AN HON. MEMBLER : You may allow
Partywise,

SHRI CHANGALRAYA NAIDU: rose-

MR, SPEAER : On your behalf he has
already said. Shri Kanwar Lal Gupia,

st ¥z s qa (fzee m@aw)
Feq AZIRA, A famT o qEE Y W g,
% quiqar 37 ®1 "ad7 FEar g g
Frar 91 f& 9% 2Y gq0 937 § ArMfiaa
qiét #fx Azt fr amdags w®
waaew fear aar, 7 997 /-
gaq: ®rs 0% [ Aarflar ®) ¥ gx
gamy $ afeee wifz 37 & smaeqr
¥ % feo ox fadas @37 § 9A7
mgar, faa & T F it qraNg g3
awgr 2 ag a=R A Ag ¢ fw s
A & wxedt gra At fBa od av
A 59 §9 53 1 gq97 & faq 3z
asd 3 fs FAAex M5 (T gram st
¥ qE 910 939 @1 §, I TRIT A3
;% fz qraea o1 o /rETA 2 | gy
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o fz grag st Mz ans & -
a7 oF mizgded TNFA F Q A
wgeaqd AT g 1 g4 fou gwiT @AM @
a7 § a4Y; afcF a8t 227 aram T fF
gt § N 9 ge F Praas
amgdl, frg & &Yz s fz wroiaa
w1 ¥ a7 gfang Mz afam 33 N
sggeqr g1, Y f5 gode & Aty gAld
&% usq) § ey wiw fz g §1
fRa g qgast g v aa g fs
@iw aar ¥ 9geE @z w7
FNmAaTEL  F 3awr aud A
Srgar § #1 e w3 g g ao
ANZAT AL W AT F AT @I
FLT |

SHR1 H. N. MUKERJEE (Calcutta
Nouh-E.as:) 1t You forglve me, |1 find It
somewhat extraordinary 10 be confronted at
the lunch hour with a suggestion of this sort,
1 should have thought that If ft was to be
serlously our:ucd, there would have been
discusslon among different parties in this
House so that in a dignified way, formula-
tlons could have been presented for aciept-
ance by the House and by the country. But,
to hustle into something merely because
some p:ople rather feel wery sirongly about
it, Is something that goes against the grain
as far as I cou'd <ee, 1 do not, for the life
of me, understand that It is necessary all the
time to Import wholesale whatever conven-
tlons there might be in Britain or might not
be. ltis for us to iry and adapt to our
conditions, conventions that might prevail In
the U, K, or clse where,

In regard (o this matter of the Leader of
the Opposition being provided with certala
amenitlers and all that, it is a matter about
which certainly there should be discussion
preparatory 1o any kind of formulations,

I find It very unusual to have to express
ourselves definiively on a matter of this
sort. 1 would prefer, and [ shall besecch
you 10 see to it, that meetings are held clse-
where In a diffcient mimosphere  where the
thing could be discussed properly and then

formulations could be made with the consent
of all parties. It looks rather odd for me or
for any other Member of this House to say
something which might reflect unncessarlly
on a colleague of ours. There may be all
sorts of things which may be in our minds.
Is there any necessily (hat we should thrash
out all these things and before we embark on
a new course of the parliamentary process, it
should be preceded by dlscussion? J would
ask you, thercfore, Il I may, that this should
be preceded by a discussion of a proper sort
at a properly convended mceting and dis-
cusslons should procced In a proper atmos-
phere and not in this kind of atmosphere
which unfortunately, 1 have to say, persists
in this House, particularly in points of 1lme
like the present. My submission would be
not to hustle Into any kind of decision, That
Is why 1 would like you to take the initlative
in this mauer and ask the different pariles to
meet, get the Prime Minister and get to-
gether and talk and find out some way out,
When something has been suggested, It has
to be given a very serious conslderation,

SHRI PILOO MODY (Godhra); Do
you accept his suggtion ?

SHRI N. K P, SALVE (Bitul), Would
you not allow amyone from this side to
speak,

st wew fagrd ad@ o gsam
gz, ..

seaw wEYAT ;A F A% ¥ Ay )
3T ATF 9T A9 UT 3 gH § |

wzw fopdt mwddt @ qg ardf o
gi® Agl &1 gz @ daflg qzfa &
CEEE

SHRI MANOHARAN (Madras North)
You will kindly decide this ssue whether it
Is proper on our part to discuss it here, We
have glven some ruggestions, And we want
your ruling,

SHRI RANGA; | wanted io wall untll
some of our ltiends who have some diflerent
views have their opporiunity 1o speak and
make their polots so that | wouid be abls
to give a reply If I can on those. Sloce my
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[Shri Ranga]

hon fiiend, from the D. M. K, wants you to
hasten tg come to some conclusion upon the
suggestlon made by my hon, friend. Shri
H. N. Mukerjee, I think 1t is my duty now
at this stage to intervene,

I am Informed on good authorlty, and
1 speak subject to correction, that the All-
India Whips Conforence had considered this
matter not once but twice and they have re-
commended unanimously that certain perlvi-
leges and batter oppriunities should be pro-
vided for the Leaders of the Opposition. My
hon,friend, Shrl Mukerjee said we need not
follow all that was happening In England and
so on. We have followed In many respects
what has been happening in England; We
follow thelr procedure, In a number of States,
the Leader of the Oppsitlon has come to be
recognised, And certaln privileges have come
to be accorded to him In order 10 cnable
him to discharge his duty on behalfl of the
Opposition-not only his own party but of
the other parties also which are in the
Opposltion The Whip Conference have
recommended [t. Several S.ate Assemblies
have already recognised the Leader of the
Opiositlon, and the Governments concerned
have given certaiy privileges. The ltem dis-
cussed was on what are those privileges and
what are the facilities that should be provid-
ed and so on,

I would certaialy have a  scparate discu-
ssion with the Government Il the Guvern-
ment is unwilling to aczept all that Is belng
done In the States. That has been already
suggested by the Whips Conference.  They
would like to make any amendments or
anything later, It Is open to them to call
us in'o a confercnce and meet and discuss,

So far as the recognitlon of the Leader-
ship of the Opposition Is concerned, so far
as the «duty of the Government to accord
certain facilitics which go along with the
incorporation of the institution of leadership
of the Oppost:lon is concerned. 1 do not
think that It is necessary to have any scpa-
rate meeting. 1 do not think that my hon,
friend Shri H N Mukerj:e is well informed
in regard to this matter, and 1t is not right
for him to simply say that you should not
allow this discussion to take place or in may
be that he has not suggested that, but he
implicd that we are rushing any body to a
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declslon; we have not rushed anyone; we
have given sufficient notice; more than two
months ago, I mysell had moved in this
House that fortunately for us, for the first
time, this House had come to have a party
which satisfied all he conditions,

SHRI NABIAR (Tiruchirappalll) : No.

SHRI RANGA : .. which have been
prescribed for the recognitlon of a party in
Opposition,

As luck or {ll-luck would have It, so
many of us, along with our friends, have
been trying our best and each of one of us
has been trylng his best, 10 a chieve suffl-
cient strength to get that recognitlon, and we
could not succeed,

But just as the Congress had succeeded
In leading us In our frcedom strugcle, so
also the Congress has succeeded in splitting
ltself and providing the maln Opposttion here
Therefore, T welcomed it, | did fecl jealous
of them at all when I made way for my hon
friend Ddr, Ram Subha Singh toklng the seat
which | had eccuying for a number of years
or the seat which my hon friend Shii H, N,
Mukerjee had been taking befor me... We
are witnessing a reallty today; and should
we refuse to recognice i1 7 It is a good rea-
Hiy too, as it has happened (0 be,

If my hon.friends had any suggestion in
this recard, they could have conveyed it to
us during these two months; il we had any
additional suggestion, we would have cer-
toinly conveyed them to them, but we took
it for granied that since these privileges had
been accorded  everywhere to the Leaders of
the Oppositlon, It would not be necessay for
us to trouble them with any speclal confe-
rence,

Therefor | would beg of you and sgpest
to the Pilme Ninlter also to take shelter any
bshind any small differcnses that may be
lurking among our selves because of any
misaporehension  or misunderstanding, to
come forward and implement her own spon-
tancous statemen: on that day In not only
recogni-ing but we!coming the partnership
in this House of the Leader of the Oppo-
sition with the Leader of the House,
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it wze fagd AT : Fste A
z7, ¥ aff gwwnr gqr f§ 3g awen
faarz & fawg & ¥ fraga @ @@
e qrEf &1 ge7 Adf @ @ frdt sufem
¥y oY 55T A & | FFT FIGH HAA A
wag AT w1 Tl fadet 7o F A F
vt 1 o @ gu §) T gzA
ayegar & za wfaga azeq 99 2= #
a3y fa it 2@ & w9 F Aemar we
g1 & ot gm ara & F1f T T w1
g%ar fis sivg @754 & gzer A A
frgmi Hfoal TE 3 3@ A1 QU FA &
qeqer qEITY, /AT W IH HAS F)
wadt & WM 9T @A ar ;i s
favia wzar wfzar g qraar ) ad gait
fax g 1@ § fs ag femzt a9 8, a3z
qref agl &, ag fedazz § | wreqer Agiay,
% zq faqiz & At adf <rgar ag Ay
it @y, 2w A sfasia oifzad @ S
i fer fa oifedi ® smosd
&, ag #igq & ¥ | ag srafaez W fed-
T § st amfaez o fedaet &1
WS AEIEG, a7 A91S AR f........ .
oo(tmEemR) .. gR AT R, AR
qAISqq FY A7 B,.,...98 FAAT AWAT
QU &1 § #IT AT FH qUEUH]
w1 a1 Y AT gy § a1 g9 w4l
¥ qrad sar 7z feendd, fam wedi
fadre) e& & Aar 1 44 a2 71 97 fzar
1 ot sgrus; N AR AW
@ ¢, fam # famia aftog & gt
AT & Aa1, Nf® 769 721 wgw 2w
8, #fadz Wit oz w1 cax fem § )
NfFATH & AT W GAF 9T eqq w1
faatz @zt #3107 & a3 ;raar wgn
gt am w33 st wiwic W
AT FW @ § W@ TAE ARy
qr W, ey qumust ¥ mafisy

HTRY 9T A, GIKIT F1 ®rg a4 A
o & mer @ fe 3 g dfeedw
w1a® FONTT’ £ |

SHRI MANOHARAN Alter the
general electlons, the country was compelled
to face peculiar and cxtraordinary sliuations
in the pclitleal set-up. As I had expected,
the monolitbic order of the Congress Party
was broken and it split Into two partins, one
Syndicate and (he other Indicate.

I have got my own regard for Dr. Ram
Subbag Singh, 1 never expected one super-
fine morning he would be sittieg along with
us,

My objectlon to the proposal s this,
I am for the Leader of the Opposition to be
recognlsed. I entirely agree with Prof,
Ranga, The Leader of (he Opposition
should rank with the Prime Minister In
powers and privileges, everythlng. | have
no grouse about it, But the main question
Is whether the present splinter group leader
can be considered as the Leader of the
Opposlilon.

SHRI SHANTILAL SHAH :(Bombay-—
North-West) : On & polnt of order,
Sir.

SHRI RAJASEKHARAN (Kanakayo-
nra): What bussiness has the hon, member
to say this ?

SHRI CHENGALARAYA NAIDU
(Chittoor) : We are the opposition now.
They are with Government ( Interruptions).

SHRIMATI TARKESHWARI SINHA
(Barh) : On a polot of order,

SHRI MANOHARAN 1 I will explain

DR. SUSHILA NAYAR (Jhansi) :
When polnts of order are ralsed the members
have to be heard before the member pro.
cceds further. How can you rule them
out ?
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SHRI RAJASEKHARAN. You have to
hear Shrl Shantllal Shah.

SHRI SHANTILAL SHAH : As far
as the Leader of the Opposition Is concern-
ed, It Is the Speaker who decides, both
according to our rules here and according
to the practice in England, and the Speaker's
declson is final, You have accepted that
Dr. Ram Subhag Singh Is the Leader of
the Opposition, the Prime ~Minister has
accepted, and the House has accepted, How
can he say that there is no Leader of the
opposition ?

MR. SPEAKER :
his view.

He Is
Let him do so,

expressiog

SHRI S, M, BANERIJEE 1
of order,

On a point

SHRI1 P, G. SEN (Purpea) : You have
recognlsed the Leader of the Opposition.
What has been ralsed by Mr, Pael follows
that, It Is not a separate Issue, Are they
going to undo what you have donc ?

SHRI MANUBHAI PATEL (Dabboi):
It will be an Insult to the Speaker. It is the
discretion of the Speaker. The Speaker has
already glven his ruling. I am requesiing the
Prime Minlster 10 allow the Leader of the
Oppposltion  these privileges. The ques-
tion should not be revised, (laterruption)

MR, SPEAKER: | want to listen to the
various opposition parties sltting alongside
with you, Even if I had glven that view you
cannot stifle him. I want to hcar him,

SHRI CHENGALRAYA NAIDU:
Kindly hear my point of viesw and give your
ruling, Otherwlise, there will be more
trouble,

MR, SPEAKER: Truble for what 7

SHRI CHENGALRAYA NAIDU : My
point of order is that according to the rules
there is a minimum number required to have
an Oppo:itlon,
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We are having that minimum number of
Members in the Opposition, That is why
you have recognlsed the Opposition. When
we have been recognised, what right has he
got to say that there s no Opposition ?
They are the loyal opposition Members,

MR. SPEAKER: The question is not
as the hon. Member is putting it, The ques-
tlon Is about amenitles and facllities the
Leader of the Oppositlon, Let them express
themselves.

SHRI MANOHARAN: 1| have no ob-
jection to accepting that the Leader of the
Opposition should be given all facilities,
privileges, powers, status and what not, My
fundamental objection is thls. When I was
asked to agree to my good filend Dr, Ram
Subhag Singh as the Leader of the Opposi-
tlon (Jr.terruptions) While you spoke, 1
listened with rapt attention. Please hear me,

So, my point is this, The Cong (O) and
the Cong (1) both, in 1967, fought unitedly
with the same cloctivn menifesto,

SHRI MANUBHAI PATEL 1 Point of
order ([nterruptions.)

SHRI S. M. BANERIJEE 1 rlse on a
point of order...(Ingerrupitions)

ot ez (30) 0 o AAgTT w
HoAY T A T gFH §— WA ) g9 99
ggad &1 ... (F[IWA) ...

SHRI MANOHARAN: My tragedy is
that even the Mumbers ol the Syndicate are
pol prepared 1o recognise Dr, Ram Subhag
Singh as their leader; inspite of his appeals
to k~cp qulic, they shout...(/nterruptions)

They had the same electlon manifesto
and the same election symbel. Two contra-
dicting elements in politlcs in cur country
fought in the elccilons logether, After that
something happencd, 1 consider It purely a
family quarrcel in a particular party. ([fnter-
ruptions)

We are now faced with a peculiar situa-
tlon in the sense there is one Cungress party
which has the monopoly of having the
Leader of the House and another Cogress
party which has the monopoly of haviog the
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Leader of the Oppositlon. I expected Mr.
Ranga to protest agalnst it; on the contrary
he succumbed to ihe pressure tactics but that
is a different polnt. [ think It consists of a
bunch of defectors who can never be
recognlsed........cconeee o (Interruptions)
I am confident and I silll believe that
this quarrel between two sections may be
froned out In the future and there Is every
possibillty of reunlon and In that case we
shall suffer the loss of a leader of the
Opposition ,

Thirdly, If my big brother Dr. Ram
Subhag Singh undertakes a journey from the
Coungo forest to Congo desert, he will never
be consldered a defector or a person who had
crossed the floor; on the contrary his posi-
tion will be considered as the grand coming
back of a prodigl son !

Even then 1 have no objection, Sume
provision or article had been quoted about
the percentage of Members, In that case it is
all right. I think it has to be applied to a
political party with a clear ideology and
programme, So far at the Syndicate are con-
cerned, they have no clear cut philosophy or
idcology or progromme....(Jnrerruptions)

| am prepa red to agree, If a situation
develops as a result of which Shrl Ranga
becomes the Leader of the Opposition; If
a sltuatlon develops whereby my friend Mr.
Vajpayce becomes the Leader of the Oppo-
sitfon, 1 have no objsction; if polillcal
sitvatlon, develops in such a way that |
become the Leader of the Opposition, | am
sure you will have no grouse...But this party
is & broken perty and it has no Ideology
or base and It can never be considercd
& political party...(Iaterruption)

SHRI MANUBHAI PATEL: He is
going beyond your ruling that it will relate
only to facilities...(/nrerruptions)

1 would like to request the hon,
Prime  Minister to make a  stale-
ment, Why s the Prime Minister
trylng to play through these people ?

Let her make a statement, ([nterrupiion)
Why do you allow them just to play
through these people 7

SEVERAL HON. MEMBERS rose—

MR. SPEAKER 1 Please sit down,
Kindly conclude now,
SHRI MANOHARAN : At best,

before concluding, 1 can offer one advice,
(Interruption)

SHRI SAMAR GUHA (Contal) s Slir,
on a point of order. All the opposition
parties, all the political parties—political
party or group—and each political party has
an ldeology of its own, a policy of its own.
But he sald that that political party or some
political parties have no ideology
of its own, That is wrong. That is an
insinuatfon on the political pariles as a
whole,

AN HON, MEMBER ;: He cannot say
like that,

SEVERAL HON, MEMBERS rose--

SHRI MANOHARAN : At best,
before concluding, there is one supgestion
that | would offer for the consideration of
the House, And It is this, To this Syndicate
group— (Interruption)—The Congreis
(Organisatlon) Group—at best, ([nrerrup-
ticn) my suggestlon Is this, En bloc, there
must be an immediate resignatfon of this
Congress Organisation Members and they
can go to the people and get their verdict,
(Intertuption)

SHRI MANUBHAI
thelr, alllance,

PATEL : See

oft e 1w Femw wPzm, A
QAIET ATH ATET & | Y TAF &1 )
a1 =t @ g1 7Y 5 fFay ang
% UF 9q( T g&a1 g—arg fase,
gestg faqe a1 feadt g as 7 st &
#1€ W gum &Y qaEdt A4 2 | ARy

ot g Wiz

MR. SPEAKER 1 May [ request all
of you to sit down ?

SHRI MANUBHAI PATEL: He was
speaking agalnst your ruling,

MR. SPEAKER 1 May 1 request you
all to sit down 7 Thls question is very
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[Mr, Speaker]

important, At the tlme when T recognlsed
the party, it was not dlscussed In the House.

I recognised it. Now, this question has
come,
SHRI MANOHARAN : You can

revise your oplnion,

LIR. SPEAKER : 1 think this question
can be considered Irrespectlve of the fact
that 1 have glven them recognition. If you
Illke to discuss It, 1 can continue. If you
do pot like It, I can adjourn the House.
Once this question has come up before the
House, we should discuss it from all points
of view. You cannot avold any reference to
this side or that side, but {t would be much
better if 1 again advise you that if the
House agrees let there be a meeting of the
leaders, and we can discuss it,

SHRI S, KANDAPPAN (Mettur) : We
agree.

SHRI RABI RAY : You should give
your oplnion. FH®Y ATHT TT W TEA
Qe &t 8% TiT s wifen g

MR. SPEAKER 1 But so far as the
amenities and facilitles that are requird to
be glven by the Government—I do not
know—but so far as | am concerned, 1 have
glven them room ; | gave them recognition
and | gave them everything. But If you
think that cven at that time there was a
demand that it can be discussed amongst the
leaders,—it can be discussed. If you agree,
we can discuss everything In detall,
irrespective of my ruling glven there,
We can ditcu:s the merits of the case,

«f tfa Ty : gw A Taas 78
2 AfFr aw oz SN A T AR
#fag g9 & arz ¥ Aifea gy

woOw wgid : qg @id TR g e
#1§ sfqn &1 ¢ zafac facge fedt
s amafi s 1 ag e Al
L
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The whole debate will go on irrespective
of my ruling abont the recognitlon of the
party.

SHRIMATI TARKESHWARI SINHA 1
On a point of order, under Direction No,
121 of the Directions by the Speaker.
(Interruptions).

MR. SPEAKER : I do not llke that
the debate on the Issue which was postponed
yesterday  should be further posiponed
because of this discussion. 1 am going to
have some other time for this discussion,
because it so appears that it will take a lot
of time. (Interruptions),

SHRI S. M. BANERIJEE : On a polnt of
order, Sir,

MR. SPEAKER : Let me hear Mrs,
Sinha's point of order first.

SHRI MANOHARAN :In the mean-
while, let e finish tn one minute,

SHRI PILOO MODY : May | suggest
that we contlnue no longer with 1hls and you
udjourn the House and discuss the matter
In your chamber, lcaving the points of order
in the alr and out to lunch ?

MR. SPEAKER : 1 agree with you.
The House stand adjouned for lunch till 2.45,
At 2.45 we will take up the discussion on
the communal disturbances,

13.43 brs.

The Lok Sabha adjourned for Lunch
till forty-five nunutes past Fourteen
of the Clock.

e

The Lok Sabha re-assembled qfter
Luuch at fortyfive minutes past Faurteen
of the Clock

{MR. DEPUIY SPEAKER in the Chair]

MATTER UNDER RULE 317—contd.
FACILITIES TO THE LEADER OF
THE OPPOSITION— conid.

MR. DEPUTY-SPEAKER : We will
now take up the discusslon on the communal
situatlon,
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SHRI MORARIJI DESAI (Surat): I
would like to raise a point. Before the
House was adjourned for lunch by the Spea-
ker. my hon. friend, Shrl Manoharan spoke
and made certain unwarranted remarks
agalast my party and I cannot allow them to
go unchallanged. But at the same time,
I cannot understand your difficulty too,
As the Speaker had siated that another busi-
ness will be taken up now, it caonot be
taken up. Therefore, I do not want to put
you in a difficult position, So I would re-
quest you to convey it to the Speaker that
this should be taken up tomorrow Immedla-
tely after the Question Hour, We want to
raise this point tomorrow.

MR. DEPUTY-SPEAKER : I think the
Speaker has said thus about the same ques-
tlon 1

“I thiok this questlon can be conslde-
red irrespective of the fact that 1 have
glven them recognition, If you would
like to discuss it, I can contlnue I
you do not like It, I can adjourn the
House. Once this question has come
up before the House, we should dis-
cuss it from all the points of view."

Then he added :

“I do not like that the debate on the
issue which was postponed yester-
day should be further postponed be-
cause of this discussion. 1 am golog
to have some other time for this
discusslon...”

So, thls discusslon will continue. [T shall
convey the desire of the hon, Member that
it should be taken up tomorrow morning, to
the Speaker,

SHRI MORARIJI DESAI : I shall ralse
it tomorrow,

MR DEPUTY-SPEAKER : I shall con-
vey that to the Speaker,

SHRIMATI TARKESHWARI SINHA 1
Sir, may I make a submission? At the time
when the Speaker made the statement that
he is adjourniog the House and that he may

find some other time for this discussion 1
was called by the hon, Spzaker, and 1 was
on my fect, When I was standing, because
of the shouting and noise that was going on
in the House [ could not convey what I
wanted to convey about some of the remarks

made by Shri Manoharan, My point of
order was on that,
MR, DEPUTY-SPEAKER : Since the

fpeaker has agreed that this discussion
should be resumed latter, I should convey
the desire of the members that it should be
taken up tomorrow, I think that would bs
the approprilate tim: to raise this polat,

SHRI S M. BANERJEE : On a point
of order, Sir,

SHRIMATI TARKESHWARI SINHA :
They will have their own time 1o say,

SHRI MORARIJI DESAL : His polnt of
order is on the same issue, I do not
understand (his,

SHRIMATI TARKESHWARI SINHA :
Al that time 1 was not allowed to convey
what 1 wanted to do, How can you allow
him now, Sir 7

MR. DEPUTY SPEAKER : 8o I say
when this question Is taken up, you should
be allowed to raise this point.

SHRIMATI TARKESHWARI SINHA
1 agree with you,

MR DEPUTY-SPEAKER : How am
I to know that his point of order 1s 7

SHRI S. M. BANERIJEE rose.

Please
She Is

MR. DILPUTY SPEAKER 1
don't refer (o her polnt of order,
not raising it now.

SHRI S. M. BANERJEE : Sir, you are
the Deputy Speaker., I am guided by you.
If you do not open the discussion further,
I am not going to say anything on that,
But Mr. Piloo Mody and Mr. Kanwar Lal
Gupta need not guide me, [ should be

guided by you.
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SHRI PILOO MODY ; There Is no
attempt to gulde Mr, Banerice, He isa
guldless misslle, 1 am only trylog to guide
you, Sir,

oft fow <@ | (wgad) o gmEAw
Ag1Eg, VT 1T MF AET E |

IqIeqe REEG, Ay o fersma
ag feexwa sz ®a 193 8 | IqreAy
oY, 19 WA § F gfafadt gize w46)-
qA gmaq fadas ox fase A & w2
e g1 7€ & 1 Afez Afer sty e Afen
9T OF g2 § AR AE S0 1 AZ A1
¥ mad feegga oz faar 1 ss@ @
ag g fw gfqafedt qiza sdlaq &
fas 9g® mig &3 faar wsnar s IEF
1z tEN 3 | Wewr g wfawmiT g,
®g 9IF a7 THE! OF g A W B
a5 g )

MR, DEPUTY-SPEAKER : As you
know very well, the business of the House
is arranged by the Speaker and | understand
that this was done on a declsion of the Busl-
ness Advisory Committee,

Therefore, 1 think we should continue
with It, Mr. Vajpayee,

—_——

14.53 hrs.

DISCUSSION Re 1 SITUATION ARIS-
ING OUT OF RECENT COMMU-
NAL DISTURBANCES IN THE

COUNTRY
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2y &t uwar zig 9T Y & 1 ;g
¥ sa ¥ usg % Aver T O
qrt gwik fax a% g @ g | Faws
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Iqreqer A, ag oF qam § fe
fratel mgraez & & gg ot v a9 §
& Ta aag mgrusy § sfedz *Y gLHrT
& 1 afwa 57 qaw &1 gt 9 go Ay
zifgx Smzal & w1 Aar qrag g g
witd & faal o A & g g awan
2, feat WY weare & yeada grewnfasa
&1 IAFAT T2 avar g1 qw fagre #
[uEFEn 7 argaifas geEg gar wr,
fagre ¥ gfedz 7 gyw &1 o7 fagred
wrezqfa &1 maa ar ag + agt 70 &
FQa gremifas 7 g2 & | afeqd Jme
#, 9zt 747 AT ¥ AIHET qEAET oY,
arszifas 3927 go, s dsar da
25 9 | FHFT #, gAY #, JwrATR
%, waga & arewaifasar o feamfat
ATH, WA HT W H JFA GAT |
a3t 19 uds ® GgT & FwUTAT #
g1z 912 a4l  gwa qr 300 7T A
gafsa A9 fFar | AIRVATI A 9gS
fagaTe T &, AT #, JaeAn § 4
D T* ) gy i g ang fafede &
gEr ) & for Qguar wgar § %
areszifrs 7 &1 o, w0 N AT fedl
ff e & weada g g2 § 1 gEfen
AR # ZM g AW A (AU K
FIFR £ afq &1 I5U TAAT 17, 7GT-
e # g1 @ wg QY wgrog @ gfewe
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